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 (ii)  G.S.R  322(E)  published  in
 Gazette  of  India  dated  the
 28th  June,  1991  approving
 the  Madras  Port  Trust  (Pen-
 sions  Fund)  (Third  Amend-
 ment)  Regulations,  1991.

 (iv)  G.S.R.  326  (E)  published  in
 Gazette  of  India  dated  the
 2nd  July,  1991  approving
 the  Kandla  Port  Employees
 (allotment  of  Residence)
 Amendment  Regulations
 1991.

 (v)  G.S.R.  SO6(E)  published  in
 Gazette  of  India  dated  the
 26th  July,  1991  approving
 the  Tuticorin  Port  Trust  (Re-
 cruitment  of  Heads  of  De-
 partment)  Regulations.
 1991.

 (vi)  G.S.R.  8  (E)  published  in
 Gazette  of  India  dated  the
 26th  July,  1991  approving
 the  Vikashapatnam  Port
 Employees  (Temporary
 Service)  Regulations,  1991.

 (vii)  G.S.R.  5  (E)  published  in
 Gazette  of  India  dated  the
 11th  September,  1991  ap-

 proving  the  Calcutta  Port
 Trust  Employees  (Other

 _than  Haldia  Dock  Complex)
 Recruitment,  Seniority  and
 promotion)  Fifth  Amend-
 ment  Regulations,  1991  and
 Calcutta  pilot  Service  (other
 than  Haldia  Dock  Complex)
 (Training,  Grading  and  Se-
 niority)  First  Amendment
 Regulations,  1991.  [Placed
 on  Library  See.  No.  LT-778/
 91)

 (2)  A  copy  of  the  National  Welfare
 Board  for  Seafarers  (Amendment)
 Rules,  1991  (Hindi  and  English
 versions)  Published  in  Notification
 No:'G.S.R.  652  (६)  in  Gazette  of
 india  dated  the  28th  October,  1991,
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 under  sub-section  (3)  of  section
 458  of  the  Merchant  Shipping  Act,
 1958.  [Placed in  Library  See  No.  LT-
 779191]

 (3)  (i)  है  o2  of  the  Annual  report
 (Hindi  and  English  versions)
 ofthe  Inland  Waterways  Au-
 thority  of  India  for  the  year
 1990-91  alongwith  Audited
 Accounts.

 (ii)  Acopy  of  the  Review  (Hindi
 and  English  versions)  by  the
 Government  on  the  working
 ofthe  Inland  Waterways  Au-
 thority  of  India  for  the  year
 1990-91  [Placed  in  Library
 -See  No.  LT.  780/91]

 Monopolies  and  Restrictive  Trade  Prac-
 tise  Commission  Regulations,  1991

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY OF  PARLIMANETARY  AFFAIRS
 AND  MINISTER  OF  STATE  IN  THE  MIN-
 ISTRY  OF  LAW,  JUSTICE  AND  COMPANY
 AFFAIRS  (SHRI  RANGRAJAN
 KUMARAMANGALAW):  |  beg  to  lay  on  the
 Table.

 A  copy  of  the  Monopolies  and  Restric-
 tive  Trade  Practices  Commission  regu-
 lations,  1991  (Hindi  and  English  ver-
 sions)  published  in  Notification.
 No.G.S.R.  283(E)  in  Gazette  of  India
 dated  the  30th  May,  1991  under  sub-
 section  (3)  of  section-66  of  the  Monopo-
 lies  and  Restrictive  Trade  Practices  Act,
 1969.  [Placed  in  Library  See.  NoLT-781/
 91]

 Notification  Under  Savings  Banks  Act,
 1873  and  Annual  Report  of  and  Review

 on  the  working  of  industrial  Finance
 Cooperation  of  India  for  1990-91  etc.

 THE  MINISTER  OF  STATE  IN  THE
 MiNISTRY  OF  FINANCE  (SHRI
 RAMESHWAR  THAKUR):  On  behalf  of  Shri
 Dal  Bir  Singh  |  beg  to  lay  on  the  Table:-

 (1)  Acopy  each  of  the  following  Notifi-


